
••

() EN COUnT

GELT.1,AI.. un 1.:;iT- .ATl "IE TLlBUI\ML
KLL HKB, BEr~GH~LAH fil.

Allahabad, this the 13th day of ec.2001.

,UC;.U.1 : HOr:. I,ie•• J.i.kFI DUDII' J.l,.

C.A. No.1461 of 2001.

1 • .jom Pal s/o Jhamman posted as Gangman Ln Gang £\0.5, 3.10

Sub hash hOad, Mohall a .1{ai .;.)atti, Ch andaus i, 1) istrict

I, oradab ad ••• • • . •• Appl i cant •

Counsel for applicant .;.)ri .h. P, .jhu kl a •

Versus

1. Union of India through General danager, Baroda HOuSe,

Headquarter, New elhi.

2. Uivisional ...,ailI'Jay .1anager, N•...••, lloradabad ivision,

Ls t r'Lct Moradab ad.

3. Div is Lonal .::iuperintendirg Eng ineer, I. oradab ad Div is ion,

lJorthern HaihJay, Moz ad ab ed ,

4. Assistant Engineer, IJorthern nailway at Ch and aus L, District

Moradabad..... • •••• hespondents.

Counsel for respondents : .jri A.K. Gaur.

o K D E od (OhAl.)

BY HON. MI. hAFI:.=;..;....Jj~I~N::..;I"J .ivl.

The epp.l rc ant , who is posted as a Gangman under
~

ASSistant Enginer, '~'.• '. at Chend eus I ( esp onderrt ~0.4) has

filed thiS G.A. for issuing directions to the respondents to. ;

to decide hf,s repreS errc at Lon and to restrain the respondents

f rom making any recovery from his pay.

2. According to the applicant, he was initially

appointed as Gangman .•.c:m 1.4.85 under the pay scal e of

lis.745-1025 and has b e en cont Lnuous l y \/orking on the post

till date. The applicant found that a Sum of L s.1000/== is

b e i nq deducted from h is salary from the month of July 2001.

The applicant made certain enquiries from his office as to

why the deduction has been made frcm hiS salary without any

reason. The applicant, therefore, sent a legal notice to

the r esponden ts through hiS counsel to shovoJ ca us s as to why
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or under what p.rcvLsLons, the recovery has been made from

his salary. The notice was duly served on l...:esponden-cNo.3

on 18.10.01 but nothing has been done, hence he has filed

t he pres ent 0. K.

3. I have heard tbe counsels for the parties.

4. It is evident from the perusal of the notice

dated 9.10.01, a copy of which is annexed as Annexure-3 to

this G•• that the same was sent by the applicant through

hiS couns elf herefore, it is not possible for thiS

tribunal to issue any ddr'ect Lon to the respondents for the

disposal of such legal notice. he counsel for the

applicant, however, submits that the applicant may be

pe.rmi tted to fil e a fresh repres entat ion to the competent

authorities for his grievance. The applicant may submit

a fresh representation mentioning his grievance b~fore the

compet ent authority who will decide and paSs an appropriate

order within a period of three months from the date of

communication of thiS order.

The •• is disposed of ac cord ilf::J1y.

J.M.
As~thana/


